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t[THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (PROF. SIDDHESH-WAR 
PRASAD):    (a)   Power  supply 

for agriculturists is generally at 400 volts 
involving expenditure on transformation from 
high voltage and distribution at low voltage, 
whereas power for commercial concerns like 
heavy industries is made at high voltage. 
Voltage of. supply, minimum demand and 
consumption and load factor are higher in the 
case of industrial consumers than in the case 
of agricultural consumers. For these reasons 
tariff rates for heavy industries are lower than 
tariff rates for agricultural purposes. As 
compared with the rates of small industries 
which are also supplied at the same voltage as 
for agriculturists the tariff rates for 
agricultural purposes are either the same or 
lower in most 01 the States. 

The farmers like other consumers are 
required to pay certain minimum charges for 
maintaining the power supply by the supplier 
irrespective of the fact whether they may 
utilise the energy or not during the period. 
Generally the minimum consumption is fixed 
on an annual basis. These charges are to 
cover a part of the standing charges towards 
the investment made by the suppliers for 
bringing power supply to the consumers. 

(b) and (c). With a view to encourage 
agricultural production promotional tariffs for 
agricultural rates have been introduced by the 
State Electricity Boards. The Rural Elec-
trification Corporation has been set up in the 
Central Sector for financing the schemes of 
rural electrification of State Electricity 
Boards, with a bias towards energisation of 
irrigation wells. Concessional loan terms have 
been sanctioned by the Corporation for rural 
electrification schemes in backward areas. 
MANAGEMFNT  COUNCIL,  OF    REGIONAL 

LABORATORIES  OP  CSIR 
1111. SHRI BANK A BEHARY DAS: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Governing Body of the 
CSIR and the management council  of 
regional    laboratories    of    the 
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CSIR have met regularly according to the 
rules since their reconstitution last time; 

(b) if not, the reasons for the same in each 
case; and 

(c) what steps have been taken to make 
them effective? 

THE MINISTER OF STATE, DE-
PARTMENTS OF ELECTRONICS AND 
SCIENTIFIC AND INDUSTRIAL 
RESEARCH (SHRI K. C. PANT): (a)' 
The Governing Body of the C.S.I.R. met once 
a year according to Rules on 14th May, 1969 
and 24th July, 1970 
after its reconstitution in February, 1969. 
However, some of the Executive Councils of 
the Regional Research Laboratories  have  not  
been  able    to 

meet twice a year as required under the Bye-
laws of the C.S.I.R. after the last staggering of 
their Membership in May, 1969; no meeting of 
the Executive Council of the Regional Re-
search Laboratory, Hyderabad has been held 
since October, 1968. 

(b) A Statement giving the dates of the 
meetings of the Executive Councils of the 
Regional Research Laboratories during the 
years 1969 and 1970 alongwith the reasons for 
the meetings not having been held is 
appended. 

(c) The Governing Body at its meeting 
held on 24th July, 1970 has authorised the 
President, C.S.I.R. to reconstitute the 
Executive Councils of the National 
Laboratories with a view to reactivising them. 
The matter is under consideration. 

  

 


